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Allotment of Berths/Seats to I and II
Class Passengers on Waiting List

4730. SHRI PUNDALIK HARI 
DAN WE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what are the rules for allot-
ment of berths/seats to I and II class 
passengers kept on the waiting list;

(b) the names of the passengers 
who were on the waiting list for allot-
ment of berths in three-tier Sleeper 
Coach ex. Allahabad by 39 UP Janata 
Express on 22-10-77;

(c) whether waiting list passengers 
were a lotted vacant berths serially 
at Allahabad and if so, how many 
berths were received vacant at 
Allahabad and how many wait-listed 
and other passengers were given 
allotment;

(d) whether it is a fact that corrupt 
practices are being indulged in allot-
ment of berths; and

(e) if so, whether Government will 
depute officers on orderly duty to 
check important trains so that there 
is no harassment to bonafide passen-
gers?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Passen-
gers on the waiting list are allotted 
accommodation strictly in order of 
priority at the time of preparation of 
charts. Accommodation becoming 
available against last minute cancel-
lations or on arrival of the train in case 
of intermediate stations is allotted to 
such of the passengers on the waiting 
list as are present strictly in order of 
their position on the waiting list. If 
accommodation is still available after 
disposing of the waiting list, the same 
is allotted to other passengers present.

(b) The following passengers were 
on the waiting list: —

J. Smt. Bhagat Singh
2. Shri N. V. Rai
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3. Smt. N. V. Rai
4. Shri Harish Chand
5. Smt. Jugnu Sinha
6. Shri L. R. Gautam
7. Shri S. V. Upadhiya
8. Shri Najmal Hussain
9. Shri Amir Anvi

(c) Twelve berths were available 
for allotment when the train reached 
Allahabad. Five passengers out of
9 on the waiting list contacted the 
staff On reservation duty at the assist-
ance booth who were duly allotted ac-
commodation. The remaining 7 berths 
were allotted to other passengers pre-
sent.

(d) and (e ). Frequent surprise 
ch eck s by Officers and supervisory 
staff are conducted at important sta-
tions to keep a strict watch on proper 
allotment of berths/seats and to avoid 
any inconvenience or harassment to 
the bonafide passengers. During rush 
periods, these checks are intensified. 
Immediate corrective action is taken 
in the event of any irregularity com-
ing to the notice during the checks.

Change in Public Dealing Seats

4731. SHRI PUNDALIK HART 
DAN WE: Will the Minister of
RAILW AYS be pleased to state:

(a) whether in the revised office 
order issued in supersession of all pre-
vious orders, the Assistant Commercial 
Superintendent, Allahabad,, did not re-
commend any change on public deal-
ing seats, which were under occupation 
by clerks for more than five years or  
so;

(b) the idea behind this scheme of 
changing the seats of the clerks/head 
clerks in the Commercial Branch of 
the Divisional Superintendents Office 
of Allahabad Division;

(c) whether the clerks working on 
public dealing seats i.e. demurrage, 
wharfage etc. regularly pay share to

the Commercial Officers out of the il-
legal money earned by them and fo r  
this reason alone they are allowed to  
work continuously and in some cases 
they are working for more than five 
years; and

(d) if so, the steps proposed to be 
taken in the matter to remedy the 
situation?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS: 
(SHRI SHEO N ARAIN ): (a) and
(b ). With a view to improve effi-
ciency, ‘Head Clerks system’ where-
by Head Clerks were made responsi-
ble direct to the Commercial Officer, 
was introduced in the Commercial 
Branch of the Divisional Superinten-
dent’s office, Allahabad with effect 
from 27-7-1977. Some changes, 
which were necessitated as a result 
of some retirements in the Commer-
cial Branch were also made for cer-
tain seats. Though as a result of ac-
ceptance of the recommendations of 
the Administrative Reforms Commis-
sion, scheme of periodical transfers 
on public dealing seats has been 
abandoned, there is only one dealer 
working on a public dealing seat for 
more than five years. He is not 
working on demurrage/wharfage seat 
and his working was considered satis-
factory, there being no complaint 
against him.

(c) This is not correct.

(d) Does not arise.

Collection of Wharfage/Demurrage

4732. SHRI PUNDALIK HART 
DANWE: Will the Minister of RAIL-
W AYS be pleased to state:

(a) whether in the Office Order 
recently issued by the Assistant Com-
mercial Superintendent with the ap-
proval o f the Senior Divisional Com-
mercial Superintendent, Northern 
Railway, Allahabad, revised working 
system o f Commercial Brandi has 
been introduced;:




